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BEFORETHE NATIONAL GREEN TRIBUNAL,
> 3
PRINCIPAL BENCH, NEW DELHI
O.A No. 21/24/ EZ

In the matter of:

Shailesh Sahoo s Applicant

Versus

State of Odisha and others ~ woeeeereens Respondents

AFFIDAVIT ON BEHALF OF THE RESPONDENT NO. 4

CUTTACK DEVELOPMENT AUTHORITY

I, Shri Sweta Kumar Dash aged about 50 years, S/o- Sri

Ganeswar Dash, presently working as the Secretary, in the
Establishment of Cuttack Development Authority(CDA) at Link
Road, Badambadi, Town/ Dist. Cuttack do hereby solemnly affirm

and state as follows: -

1.

That pursuant to the direction of the Hon’ble Tribunal on
order dated 14.10.2024, the then Vice-Chairman of CDA,
filed an Affidavit sworn in on 19.03.2025. He having
superannuation and the regular Vice Chairman being not
posted till date, the deponent being the Secretary, files this
Affidavit on behalf of Cuttack Development Authority on
the basis of records and documents available in the office
and communications made by different authorities in
connection with the present dispute.

That at the outset it is submitted that the then Vice
Chairman in the Affidavit already stated about the scope

and provision of ODA Act 1982 and its Authority and

g
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Cuttack Town
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jurisdicti ~ o .
Jurisdiction concerning the mouzas under dispute 1N the

MNCOSY . . . 1 N P
present proceeding, It is once again humbly submitted that,

the petitioner referred to the areas of K:u\hcipur. Bhogamba,
l)'\husuhi and upto

¢ CRRI PS.

3hadi \
Bhadimul, CRRI, Gatirouta Patna,

Biribati under Naya Bazar Block and unde
wherein, according to him, pumber of cncr(u\c\nncnts are
made upon Mahanadi river and its bed.

That in this connection the than Vice-Chairman. CDA.
already filed an affidavit on 19.04.2025. the contentions of
which is treated as part and partial of the affidavit and arc
not reiterated for the sake of brevity.

That at the outset it is once again humbly submitted that
Sikharpur, Kanheipur, Gatiroutpatna and Bhadimul arc the
independent mouzas under cpp arca. All these Four
Mouzas are presently under the development, control of
Cuttack Municipal Corporation. Any unauthorized deviated
constructions in those mouzas arc to be taken up by Cuttack
Municipal Corporation pursuant to the authorization made
by CDA in its 122" Authority Meeting held on 19.8.2019
pursuant to the decision of the Government in the H&UD
Department, a copy of which is filed herewith and marked
as Annexure C/4 for kind perusal.

That since 19.08.2019, the CMC is deciding with Planning

and demolition of the unauthorized construction(s) within

the CMC controlled area. Accordingly, Field Staffs

Competent Authority of CMC initiates proceedings under
Section 91 of ODA Act. At the outset it is submitted that,

the Superintendenting Engineer, Mahanadi South Division

\
pRADIPTA KUMAR MORANT
Notary, Cuttack Town
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‘ No. 663 dated 30.6.2025 received in the diary
of C')/\ on (

I its letter
ated 5.7.2025 referred to four numbers of
’U‘n‘m”m”’”d construction in mouja/ village Sikharpur.
l‘hosc Unauthorizeq constructions are to be dealt with by the
Cuttack MuniCipal Corporation and accordingly, CDA in its
letter No. 7479 dated 9.7.2025 of CDA forwarded to the
Commissioner of Cuttack Municipal Corporation for taking
necessary steps. In- this regard copy of the letter dated
30.6.2025 received on 5.7.2025 is filed herewith and
marked as Annexure D/4 and copy of the letter No. 7479
dated  9.7.2025 is filed herewith and marked as
Annexure E/4 for kind perusal.

That at the outset it is humbly submitted that in view of the
aforesaid delegation made by CDA. the CMC is authorized
and competent to initiate proceeding and also to deal with
the pending proceedings  in case of unauthorized
construction/ deviated constructions reported in the said
moujas.

That as regards “Bhogamba Village™ it is a hamlet of Bana
Bidyadharpur in short Bidyadharpur, revenue village/
mouza. Be that as it may, the applicant referred to village
Bhogmba, which to the knowledge and impression of the
deponent was is under the jurisdiction of Sadar Block and is
not within CDA areas. It is submitted that under and after
detailed verification with Revenue Officer and the Affidavit
submitted before Hon’ble Tribunal it is ascertained that this
under the and part of Mz

Bidyadharpur and the

)

VADIPTA RUMAR MURART
Cuttack Tgwn
-IN-04/190%

hamlet is coming

Banabidyadharpur, Presently,
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10.

< (7 ,
_ al Rice Rescarch In)
Jurisdiction of Cpe

CRRI(Centr are coming within the

That similarly “Dihasahi” is a hamlet village of Mz:

Gatirout Patpg which is coming presently within the CMC

area and as gych presently CMC is dealing with the
adjudication concerning to the proceedings under Section 91

of ODA Act and application concerning Building and
Planning,

That as regards “Biribati”, which was included within the
CDA area vide Notification dated 2" May, 2023 as referred
o in Annexure B/4 to the Affidavit filed on dated
19.04.2025. As regards to the permission for construction is
required under section 15 and 16 of the ODA Act, CDA has
not granted any such permission for construction of building
in the said area on and from the date it comes within the
jurisdiction of CDA from 2" May. 2023.

That the deponent humbly submits that as per the provisions
of ODA Act, CDA prepared the Comprehensive
Development Plan under the name of vision-2030 dividing
the areas into different land use zones, may be comprised of
one mouza and/ or more than one. The CDP after its
confirmation/approval in the year 2010 by the Government
in H & UD Department continues in force. As regards to
the areas covered under CMC, it adopts the said CDP and
land use specified therein. As regards the mouzas referred to
by the petitioner are coming under the Yellow zone

(residential zone). The areas within a zone comprised of the

residential and other than residential plots. As such any land

)

PEADITA AUMAR MOKANT .
Motary, Cuttack Tewn
Reqd.No-OnN-04/1y0¢
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recorded in (he Status other than the residential use are to be
converted into residential use as per the provision of Section
8-A of OLR Act in compliance of the procedure prescribed
in the said A¢g

L1, That the facts would reveal that the arcas/plots specified in
the status ag river and/ or river bed in any Mouza, no
Permission for construction is allowed/ granted by CDA
under the statug changes. The deponent humbly once again
rciterates that the contention made in the Affidavit dated
19.3.2025 and assures/ ensures all such co-operation sought
for by any of the departments/ agencies in order to protect
the river and for the purpose in case reported and in case the
arca comes within its jurisdiction, shall dealt with under the
suitable provisions under ODA Act.

12. That the deponent humbly seeks leave to file additional
Affidavit (s), document (s) in case required for just
adjudication of the case.

13. That the facts stated and averments made in different
paragraphs of this Affidavit are based on documents and

records available in the Office of CDA and to his personal

knowledge which he believes to be true and correct.

/ -, /1dentified by 1@& 2&,"\&/( M

@&Qca ¢ DEPONENT

N ~/ ~Cehdpac
Dok ~ 1O j WU

Solemniy sworn betors
5 R Deth
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being ldentified by............. o o) rpoth pe

at Cuttack Town f)ared ' b"”'? ZOM
’\)\y| 2&7/5

PK. MOHANTY Now ary, Cuttack mw
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CUTTAC
K DEVELopmENT AUTHORITY

FOA ARUNC
€DA RUNODAYA BHAWAN: LINK ROAD:
No, ¢ CUTTACK 12
- 10975/CDA/Dated.22.08.2019:

NOTIFICATION

In exercise
of powers vested in it's vide section” 111(1) cf the Odisha

Development Authorit
Yy Act- 1982 Cuttack Deve|opment Authority vide its 122M.

Authority meeting he
g held on dt.19.08.2019 delegates the powers of according Building
Cuttack Municipal

tlined below.

Permission and D
evelopment and Sub-division of land in favour of

Corporation, Cut ithin i
P tack within its development plan area to the extent ou

|.. Issues related to building plan approvals.
il Layout/Sub-division of land approvals.

i Authority to deal with unauthorised construction.

w the provision of Cuttack

While disposing the case they wil follo
2017 as

Development Authority. (Planning & Building Standard Regulations-

amended from time to time).

By order of Authority

Sd-
Secretary

Memo No. 10976/CDA/dated.22.08.2019.
Copy submitted to the Revenue Divisional Commissioner (Central), Cuttack
Cuttack, Municipal Commissioner, Cuttack Municipal Corporation

DM & Collector,
p, Odisha Bhubaneswar for kind

Joint Secretary to Govt. H & UD Department, DT

information and necessary action.

Sd-
Secretary

o, aMeskes]
AP
—AW
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THE g
MAHANADI SOUTH D|V|s|oLr\’lPERINTENDING ENGINEER,

N EEPY ; o ' ANTONMENT ROAD, CUTTACK-1
Dt_4p . 0f 27, Id( ” ”1(({_“@@ ,Q,

\T H\c Commissioner, \k. R (’
Cuttack Municipal f
¢ pal Corporation, ¢
The Vice Chairman, ultack | LK 03-9¥
. Cuttack Dcvelopment Authori V= e

Fhe Tahasildar, Y. Arunodaye iy
J’"‘";'N" Clttack Sadar, Cuttack

't;.“ i
Subject : - Regarding evyj
{ ‘p , 26, Sikharpur

’:ﬁ ‘?L.

Ction of encroach

/
*\' /
. X o & ;L/ :
of Cuttack Tow ment from “00(1 phﬁ sivér'Mahanadi from A(Four ) plots of Unit-

Ref.- NGT Case -0A N
0. .
2112024 fileg by Sri Sailesh Sahoo vs State of Odisha.

Sir,

“,

With reference to NGT Case
submit here with the list of 4 Nog of plot

-0A No. 21/2024 filad by Sri Sailesh Sahoo vs State of Odisha, | am to

S of Unit-26, S\kharpur of Cuttack Town recorded in the name of Irrigation &

Village . ‘ ] " Nature of
A\*—\ SERE e encroachment
*Tlltj::iﬁ:zzz:t::zz; . 738 . l Gharabari-2 Asbestos House
3 Unit26, Sknarpur | \ 348 l Gharabari--z 1 Asbestos House )
S S \ 748 [ 750 l Gharabari-2 Asbestos House
4 Unit28 Sikhapur g \ 77| Debesthall | " Temple

The above plots have been jointly verified with Revenue official on Dt.23.06.2025. These

encroachments are located in the fiood plain area of the river Mahanadi and threst to the safety of the Capital
Embankment No. 78(A) on Mahanadi Right bank.

Hence it is requested to take necessary steps for eviction of encroachment from above mentioned
plots at the eariiest. -

Yours faithfully,

m& "l/")"%/
Superfménding Engirledr

éé 97 20 O :2(’)‘7/5“ ' Mahanadi South Division-|
Memo No. £0.7 /— Dt. 2¢

Copy submitted to the Advocate General, Odisha, Cuttack for favour of kind information please.

—

s
oé Q\M
Memo No. 6693 N4 b 225~ SUPERINTERNDING ENGINHER

Copy submmed to the Collector and District Magistrate, Cuttack for favour of kmd information please.

AL%e
stERmTENU@E T
Memo No. 5{4 [1 Dt. ‘[%/ 7ﬂ75

Copy submitted to the Chuef Engineer & Basin. Manager Mahanadi Kathajodi System, Bhubaneswar for

j}x\ favour of kind information please. »Q
L NDmG/s ol
‘ SUPERINTE ENGMEER
I O 2025 ’
Memo No. /t/ é;?[’ >

Copy submitted to the Additional Chief Engineer, Eastern Circle-l, Cantopment Road, Cuttack for favour of

kind information please.
SUPERINTENDlN@Eé?'g\%

/- C. @axalte/%e»{
WL
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o) CUT
- TACK DEVELOPMENT AUTHORITY

ARUNODAYA B
HA
WAN, LiNk ROAD, CUTTACK-753012(ODISHA)

Ne: a3 /CDA/Dated : q9.7- 2026

The Commissioner

Cuttack Municip
Cuttack.

Sub:  Regardin icti ‘ . | |

ge g eviction of €ncroachment & unauthorised construction from flood plain of

Ref: lll\l\(t,{l‘l\éilsar];adl 4(Four) of unit-26, Sikharpur of Cuttack Town.
: ase No. OA No.21/2024 filed by Sri Sailesh Sahoo vrs State of Odisha.

al Corporation,

Sir,

With reference to the subject cited above, [ am to intimate that the NGT Case No. OA
No.21/2024 filed by Sri Sailesh Sahoo vrs State of Odisha the said Letter is forwarded
herewith as the delegation of Power has been transferred from CDA to CMC, Cuttack vide
Notification No. 14749/HUD/Dt.17.08.10109.

Hence it is requested to take necessary step for eviction of encroachment & illegal
unauthorised construction the above mentioned plots at earliest.
Yours fzni‘)ljhfully,
A L
Secfetlary.
Memo No. #7480 /CDA/Dt:- q - F - 2025 A N

Copy to Office of the Superintendent Engineer, Mahanadi South Division-I, Cantonment

Road, Cuttack-1 for kind informationwrg £¢ youv Letrer ate - 6 3)(3) /bt (

+306" 242

For keEng cnFormaodteon &, t\ ,w{
) . o\ 3‘ > 7
Secretary.
Memo No. 748/ jcpa/Dt- 9+ #2025 o
Copy  submitted to the Deputy Commissioner (U.C.)/Deputy Co miss%oneg_.
(Enforcement)/Law Officer, CMC, Cuttack for information & necessary action. \ ,%/;073

Copy submitted to the Advocate General Odisha, Cuttack for favour of kind information.

Memo No. ﬁgl J/CDA/Dt:- 9 F° 2028 m_ r& ‘

S e‘(://’r/ ;ﬁ\a

1
r Y

Memo No. 7483 /cDA/Dt:- 972025 e ;
Copy submitted to the Collector/Dist. Magistrate Cuttack for favour of kind information. )
Pl Ao

S [—//Z’\a\;z 2

% ecre 2

Memo No. 248Y /cDA/Dt:- A * F 2023 . Ry

Copy submitted to the Law Officer/P.M. CDA Cuttack for information necessary action.

T aoljese S—f@@ﬂ
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